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the targets fixed by the Task Force for
the production of drugs and formula.
tions by the end of the 5th Plan Period,
it ig proposed to expand production
facilities in the public sector, licence
larger capacitieg 1n the orgamsed sector
and encourage greater production in
the small scale scctor of the drug indus.
try. The Gowvernment extends appro-
priate facilities within the fromework
of its policy to enable the units concern
ed to achieve their licensed capacily.
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Investigation of CBI in the case of
M/s. May and Baker Group

1078. SHRI K. 8. CHAVDA; Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the case of M|s. May &
Baker Group vis-a-vig loss of file re.
garding their case/proposal of asso-
ciation of Indian capital was handed
over to the CBI,;

(b) the terms of reference wund
points communicated to C.B.I.; and

(e) was the investigation to be
made for the loss of file or the loss
of foreign exchange to the country?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (c). The matter con-
cerning loss of file pertaining to M/s.
May and Baker in connection with the
proposal to associate Indian capital was
referred fo CB.1. with all relevant
facts for investigation. C.B.I. have in-
timateq that since the loss of file does
not disclose any criminal offence there-
fore they would not be agreeable to
take up the investigation on the sub~
ject.

Golcha Propertieg Private Limited

1079. SHRI BISHWANATH JHUN.
JHUNWALA: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS Ybe pleased to state:

(a) the total accumulation of
money with the liguidator of Golcha
Properties Private Limited;
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k) the total ymount yet to be paitd
by the Compeny to its creditors;

(c) whether all the con¢erns of the
Golchas under the liquidaton ate eamite
ing proflts; and

(@) if so, when the remaining
amount of the creditors is likely to be
paid?

THE DEPUTY MINISTER IN THE
MINISTRY OF I AW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) As on 38th
February, 1976, a sum of Rs
26,05,947.34 hag accumulated with the
Official Liquidator, Jodhpur.

(b) About Rs, 42 lacs.

(c) There is no other concern of
Golchas under the charge of Official
Liquidator, Jodhpur. However, both
Cinema Houses, b~longing to M/s.
Golchas Properties (Private) Lid. (in
liquidation) at Bombay and Delhi are
ecarming profits.

(d) The Rajasthan High Court by its
order dated 15-12.1275 has under seC-
tion 391 of the Cumpanies Act, 1956
sanctioned a scheme of arrangement
whereunder the remaining amount due
to the creditors is to bo paid. The
scheme will become operative as soon
as the conditions ‘a1 down in the order
of the court are fulillad on expiry of
the period presctibed for filing appeal
from the said order Having regard
to the current liability exceeding Rs.
30 lakhs due to the Income-{ax Lepart-
ment which is cising a. the rate of Rs.
2,000/- every day, as weil as the casts,
charges and expenses of the Official
Liquidator due io him under the scheme
it is difficult to say as to when it would
te able to pay the remaining amount
due to the creditors,

Misuse of Industrial Licence by
Prizers

1080 SHRI BHALISHAI PARMAR:
Will tho Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the condition of asso-
ciation of Indian eapital which was to





